N . \‘}
IN THE CENTRAL ASMINISTRATIVE TRIBUNAL O
PEENCIFAL BENCH, R

O4d No, 1113/1989 | _ s
New Delhi, dated the 9th June, -1994

Hon'ble' Shri S.A. Adige, Membe r(a) |
Hon'ble Smt. Lalkshmi Swaminathan, ‘Membe r{J)

Shri Agit Singh Chopra, :

Depot Store Keeper, Gr.I1I,
undr [Bputy Controllsr of Stores,
Northe m Railway, Shakur Basti,
2lhi ang

v 24 Ajay Shama '
resident of 3324/26, Begon Pura,
Karol Bagh, Belhi '

3. YiShp al .
m®sldent of 324, Krishna CGloth Mkt.
Roht ak (Hary ama)

4.Predeep Kumar
resident of 2344 Rgja Park,
Ranl Bagh :

5: Rajiv Singh

resicdent of 156, Shivala Colany, .
A'Dl‘iﬁsar.

6+ Kanwar Thruva Singh

resident of H.No,156 Shival a Golony,
Amritsar -

7./Rame sh Kumar ‘
resident of Shakurbasti

!

‘ + =+ Hpplicants
- (By Advcc ate Sh.B.S. Mainee) |

!

Versus
Urion of India, through

Le Genl- Manager, NeRos
Barcda House, New Delhj

2. The Dy .Cbntmller of Stores,

Northern Reailways,
Shakur Basti, Delhj.

(By Advecate Sh.H.K. Gangwani )} s ee B sponce nts
JUDGMEN T{ORAL) -
(Hon'ble Shri S.R. Adige, Member (A))

Upon instructions from his client Sh,0.p «Sharma,

/g . Office Supdt.D.Re O/Q the Dy.Gontroller of Stre, who is

-

~.



present inm courte Shri Gangwani stated that the rlief

© A hag alirady Py

prayed for by ‘the gpplicant & allowed to them, m‘\ir} the

£os . /
circumstances, Sh.Maine2, counsel for the applicant,prays

that permission be granted to withdraw the C,A.

24 Prayer is allowed. dpplicationis di smi ssed as
withdrawns
3. Liberty is givento the appliant that, if any,

G A

grievarce still survives, he may file,fresh O.Ae in

accordamce with law, if so advised.
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Vp/(( s 2 % /a/ \ge
(' ak shmi Swaml nath an'f : ' (5.8, mlg )
Membe r{J) . : Membe r (A

i

[ [



